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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
FOURTEENTH SESSION

THE KARNATAKA BORDER AREA DEVELOPMENT AUTHORITY
(AMENDMENT) BILL, 2022

(LA Bill No. 33 of 2022)

A Bill to amend the Karnataka Border Area Development Authority Act, 2010.

Whereas it is expedient to amend the Karnataka Border Area Development
Authority Act, 2010 (Karnataka Act 12 of 2010), for the purposes hereinafter

appearing;

Be it enacted by the Karnataka State Legislature in the seventy third year of

the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the

Karnataka Border Area Development Authority (Amendment) Act, 2022.

(2) It shall come into force at once.

2. Insertion of new section 27.- In the Karnataka Border Area
Development Authority Act, 2010 (Karnataka Act 12 of 2010), after section 26, the

following shall be inserted, namely:-

"27. Power to amend the Schedule.- The State Government may by
notification in the official Gazette, add, alter or omit any of the entries specified in

the schedule appended to the Act"
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Border Area Development
Authority Act, 2010 (Karnataka Act 12 of 2010) to give power to the State
Government to add or alter or omit any of the entries specified in the schedule

appended to the Act by notification in the Official Gazette.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative measure.

V. SUNIL KUMAR
Minister for Energy,
Kannada and Culture

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly



XXX

4

ANNEXURE
EXTRACT FROM THE KARNATAKA BORDER AREA DEVELOPMENT AUTHORITY ACT, 2010
(KARNATAKA ACT 12 OF 2010)

XXX

XXX

26. Power of Authority to make regulations.- The Authority may subject to the provisions
of this Act and the rules made under section 26 and with the previous sanction of the State

Government, by notification, make regulations to carry-out the purposes of this Act.

SCHEDULE

[See clause (b) of section 2]

S1.No. | Name of Taluks and other areas

1 Anekal

2 Hoskote

3 Kanakapur
4 Challakere
5 Hiriyur

6 Molakalmur
7 Bagepalli

8 Bangarpet
9 Chintamani
10 Gowribidanur
11 Gudibande
12 Malur

13 Mulbagil
14 Srinivasapur
15 Madhugiri
16 Pavagada
17 Sira

18 Bantwal
19 Mangalore
20 Puttur
21 Sullia
22 Madikeri
23 Virajpet
24 Chamarajnagar
25 Gundlupet
26 Heggadadevanakote
27 Kollegal
28 Bijapur
29 Indi
30 Bellary
31 Sandur
32 Siriguppe
33 Afsalpur
34 Aland
35 Chincholi
36 Sedam
37 Shahapur
38 Yadgir
39 Manvi
40 Raichur
41 Athani
42 Belgaum
43 Hukkeri
44 Chikkodi
45 Khanapur
46 Karwar
47 Joida

48 Aurad

49 Basavakalyan
50 Bhalki
51 Bidar

52 Humnabad
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